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" Chandresh Nigam
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. Union of India & Ors.
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, v sureShChandra Ty T o e ReviewApplicant
UniOn 'of‘_,_India & or-sé e . ; Respondents

R As w. 26/92 in

“,‘__,Jogeshwar Mahanta ) o e RevzewApplicant

... ., ,Union of ~.Ind,i;a & ors'. ..+ Responderits
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L _Varmder Kumar T e e 4"1Ré»_'vi_éw;--.z.\pplic ant  §,

S LCCERAN « . _a;‘f

. THE HOMBL&: Im.,JJSTICE. RAM, PAL bII\Gh er CHAIRN.A&\ (J)
THE HO: 'BL_ f-:&. Fo c: JﬁIN M:N.BER (A) o

RS I—etit 1oners through Shn c:. D. Gupta w1th Shr).
: - D SR GUp‘ta, Counsel

O R D 'E-R

.Hon'ble h.r. Just;.ce Ram Pal Smgh ‘J.\,.(J) : o

All these revxew applxcatmns filed by the applic amts *
- in the above—-cxted 0 A.s which were dec ided by a c ommon .

JLdgrren*' dt:ll\'ered on 4 lU l 91 are bClﬂL dec zded by a s;ngle
"* oxder as the Judoment was comtron and the orounds for seekmo

Irev Le-\, are- al;so < omm‘o_n. o

2+ -The judgment sough't to be revi.ewed was delwered by a
e Bench compr:.sing of Hon'ble Shri G. Sreedharan Nair Vice-
‘Chairman (J) and Hon'ble shriP. C. Jai.n, Member (A). As

ot g e s

“"-Hon'ble Shri G. Sreedxaran Nai.r 1s no more, the Hon'ble

th\\
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) \Chairman du:ected vxde order passed on: 20.1 ;1992' that the

»review appli.cations be heard by this Berch, ppcordmgly,

E .We heard the learned counsel for ‘all “the “gpplicants in these

review applicatlons. Learned counsel for: the applicants,

_Shn G De Gupta, made his subml.ssmns on “the' pomt of

dzscrlmmation as well as on demal of Opportuni.ty to the

plicants betore the revxsed anugned orders were issued.

'Both these points have been adequately dealt with in the
of

judgmert dated 4.10.1991. The plea Ldlscmmmatxon has been

.. dealt;with in para 15 and the plea of vzolatlon of prirciples

of natural Justlce has been dealt thh in para 16 of the

v;;:!_-jv;udgm_le&;,qﬁc,., We, theretare, see no apparant error on the tace

N oo

o the judyment. There is also no othe'" valid ground as

, eavisaged in Order XLVII Rule 1 of the Code _of Civil

.Procedure tor allowmg these Teview- a,.,pllcatmns.

Acco:dmgly, all these revie\- agpl).r a’clom are dismissed.

"A€opy6f this order shall be placed by.the Hegistry on the

~ files of each of these revie\« appllcationss

} ( P.Co Jain\)
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